ITEM NO.46 COURT NO.7 SECTION XI

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 19743/2021

(Arising out of impugned judgment and order dated 10-08-2021 in SA
No. 200/2021 passed by the High Court of Judicature at Allahabad)

OM PRAKASH TATYA & ANR. Petitioner(s)
VERSUS

RAM GOVIND & ORS. Respondent(s)

(IA No. 155913/2021 - EXEMPTION FROM FILING O0.T.)

Date : 08-04-2024 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE HRISHIKESH ROY
HON'BLE MR. JUSTICE PRASHANT KUMAR MISHRA

For Petitioner(s) Mr. Himanshu Shekhar, AOR
Mr. M.L. Lahoty, Adv.
Mr. Paban K. Sharma, Adv.
Mr. Anchit Sripat, Adv.
Mr. Pranab Kumar Nayak, Adv.
Mr. Arvind Kumar, Adv.
Mr. Shanker Prasad, Adv.

For Respondent(s) Mr. Pradeep Kumar Yadav, Adv.
Mr. Vishal Thakre, Adv.
Mr. Gopal Singh, Adv.
Ms. Anjale Kumari, Adv.
Ms. Chhaya, Adv.
Mr. Tota Ram, Adv.
Mr. Sunil Kumar Srivastava, Adv.
Mr. Sanjeev Malhotra, AOR

UPON hearing the counsel the Court made the following
ORDER
Heard Mr. M.L. Lahoty, 1learned counsel appearing for the

petitioners.
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on the said property was ordered.



Learned counsel for the respondents (plaintiff) submits that
the respondents do not wish to file any counter affidavit.

Leave granted.

Hearing expedited.

Interim order will continue during the pendency of the appeal.
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